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Bid Number/gyel waies (Rs geam):
GEM/2025/B/6066121
Dated/fgeiar : 15-05-2025

Bid Document/ fas g&mast

Bid Details/[9g faewor

Bid End Date/Time/RE s aa f al@/aag

28-06-2025 18:00:00

Bid Opening Date/Time/fas gead &I
ad@/aaa

28-06-2025 18:30:00

Bid Offer Validity (From End Date)/Q3 Q2reer
duar (9 A A ad@ A)

120 (Days)

Ministry/State Name/Fara /I & I

Ministry Of Health And Family Welfare

Department Name/[A#9r & =re1

Department Of Health And Family Welfare

Organisation Name/@316d & =1

Food Safety And Standards Authority Of India

Office Name/&atera & aTH

Fda Bhawan

%l $Ad/Buyer Email

pankaj.azad@fssai.gov.in

Total Quantity/pel =T

4

Item Category/dig HeIRY

LIQUID CHROMATOGRAPHY-MASS SPECTROMETRY MASS
SPECTTROMETRY (LC-MS/MS) , UPLC with PDA, Fluorescence
and Rl Detector

GeMARPTS # @el a1 &1 / Searched
Strings used in GeMARPTS

UPLC with PDA, Fluorescence and Rl Detector

GeMARPTS & @le 3”1 gRonA / Searched
Result generated in GeMARPTS

Multi Gas Detector (LEL,02,H2S and CO/NH3/S02/C12 Level)
with Pump - Combustible Sensor Detector (Catalytic Type)
(IOCL), Flow Cytometer, Asbestos Cement Pressure Pipe and
Joints (V2) as per IS 1592, Bacterial and Somatic Cell
Analyser, Waist Belt Nylon with Buckle and Rings for
Facilitating Slithering / Rapping (MHA), PVC Single Core and
Multi Core Circular Sheathed Aluminium Cable with Rigid
Conductor (V2) as per IS 694, PVC Copper Cable Single Core
and Multi Core Circular Sheathed Cable with Rigid
Conductor (V2) as per IS 694, PVC Aluminium Cable 1 Core
and Multi Core Circular Sheathed Cable with Rigid
Conductor as per IS 694

Ifgger & fav gafaa yfRe AT / Relevant

Categories selected for notification

e HPLC Columns (High pressure liquid chromatography)

e Automated HPLC System for Separation of complex
mixtures

e High Performance Liquid Chromatography (HPLC) System

Minimum Average Annual Turnover of the

bidder (For 3 Years)/f[d2t & =ggd# 3itaa
affes eA3iay (3 asf @)

300 Lakh (s)
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Bid Details/f5 faaor

OEM Average Turnover (Last 3 Years)s{d
IUOT AATar & g e3iaR (Ira 3 ast @)

300 Lakh (s)

Years of Past Experience Required for
same/similar service/3=¢l/Ta Jar3if & fow

nfda T g & ag

2 Year (s)

MSE Exemption for Years Of
Experience/3i@ & auf & vATES Pe/ and
Turnover/TA3Ia} & fau TATHS & T Ud &

Yes

Startup Exemption for Years Of
Experience/3i3d & auf & ¥I¢3T g/ and

Turnover/ TR & AT TWIE3T & Fe wF &

Yes

Document required from seller/fshdar & &
AT SEAASS

Experience Criteria,Past Performance,Bidder
Turnover,Certificate (Requested in ATC),OEM Authorization
Certificate,OEM Annual Turnover,Additional Doc 1
(Requested in ATC),Compliance of BoQ specification and
supporting document

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Do you want to show documents uploaded

by bidders to all bidders participated in No
bid?/

Past Performance/f91d ueda 50 %
Bid to RA enabled/fds & Rad el afra fhar | Yes

RA Qualification Rule

H1-Highest Priced Bid Elimination

Type of Bid/fs & yadR

Two Packet Bid

Primary product category

LIQUID CHROMATOGRAPHY-MASS SPECTROMETRY MASS
SPECTTROMETRY (LC-MS/MS)

Time allowed for Technical Clarifications

during technical evaluation/daelifl 3[cihe & | 3 pays
R aNdr Tafiaor &g AT FHT

Inspection Required (By Empanelled

Inspection Authority / Agencies pre- No
registered with GeM)

Estimated Bid Value/3igaiad fas e 121489958

Evaluation Method/fiid Ugfd

Item wise evaluation/

Financial Document Required/faa g&ardst

Yes
fr maRIsar Bl
Arbitration Clause No
Mediation Clause No
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EMD Detail/3uaE faaror

Advisory Bank/Tgarssi{r && Bank Of Baroda
Schedule 1 EMD Amount/3usar I (In INR) 3288300
Schedule 2 EMD Amount/3uarar T (In INR) 356500

ePBG Detail/sfiis faewor

Advisory Bank/Tsarssit & Bank Of Baroda

ePBG Percentage(%)/sdiiisl ufaerd (%) 3.00

Duration of ePBG required (Months)/sdids &Y
INUTAT 3 (FTE).

62

(a). EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document for the
relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and Service
Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy./a13 dr erdf & AT STASN Fe & T =T A FIfAT eIy & fow s F @y 3 gafia erardst yvga & &
%W%@Wwﬁ%%ﬁﬁ#mam@maﬁ%ﬁvﬂmmméﬂﬂ?fﬁ@?:asuﬁr%l At @ 59 Hifa &
arl e TN 93T &

(b). The EMD Amount will be applicable for each schedule/group selected during Bid creation.

(c). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./st#sr 3R Turea
JATA T, ST TE A Bl &, et & gey A gt arfeu)

Beneficiary/arsndt :

Senior Accounts Officer

Fda Bhawan, Department of Health and Family Welfare, Food Safety And Standards Authority of India, Ministry of
Health and Family Welfare

(Senior Accounts Officer, Fssai)

MII Purchase Preference/ta3$3ms @G adadr

MIl Purchase Preference/TH3mE3Ms @lg adadr No

Details of the Competent Authority for Mil

Name of Competent Authority Dr. T. V. Somanathan

Designation of Competent Authority Finance Secretary

Office / Department / Division of Competent Department of Expenditure

Authority
CA Approval Number 0000
Competent Authority Approval Date 28-06-2024
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Approval granted in line with DOE office memorandum
Brief Description of the Approval Granted by dated : 28.06.2024 stating Relaxation under Rule 161(iv) of
Competent Authority General Financial Rules 2017 for issuance of Global Tender
Enquiry (GTE) for procurement of Medical Devices.

Competent Authority Approval for not opting Make In India Preference : View Document

MSE Purchase Preference/taitsis @ilg adiar

MSE Purchase Preference/Tauds @l adigdr Yes

1. If the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover" criteria and "Experience Criteria" subject to meeting of
quality and technical specifications. If the bidder is OEM of the offered products, it would be exempted from the
"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. In case any
bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove his eligibility
for exemption must be uploaded for evaluation by the buyer.

2. If the bidder is a Startup, the bidder shall be exempted from the requirement of "Bidder Turnover" criteria and
"Experience Criteria" subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of
quality and technical specifications. In case any bidder is seeking exemption from Turnover / Experience Criteria,
the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer.

3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

4. Experience Criteria: In respect of the filter applied for experience criteria, the Bidder or its OEM of the product
offered in the bid {themselves or through reseller(s)} should have regularly, manufactured and supplied same or
similar Category Products to any Central / State Govt Organization / PSU for number of Financial years as
indicated above in the bid document before the bid opening date. Copies of relevant contracts and delivery
acceptance certificates like CRAC to be submitted along with bid in support of having supplied some quantity
during each of the Financial year. In case of bunch bids, the category of primary product having highest value
should meet this criterion.

5. OEM Turn Over Criteria: The minimum average annual financial turnover of the OEM of the offered product
during the last three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the relevant period
shall be uploaded with the bid. In case the date of constitution / incorporation of the OEM is less than 3 year old,
the average turnover in respect of the completed financial years after the date of constitution shall be taken into
account for this criteria.

6. Purchase preference will be given to MSEs having valid Udyam Registration and whose credentials are
validated online through Udyam Registration portal as defined in Public Procurement Policy for Micro and Small
Enterprises (MSEs) Order, 2012 dated 23.03.2012 issued by Ministry of Micro, Small and Medium Enterprises and
its subsequent Orders/Notifications issued by concerned Ministry. If the bidder wants to avail themselves of the
Purchase preference, the bidder must be the manufacturer / OEM of the offered product on GeM. Traders are
excluded from the purview of Public Procurement Policy for Micro and Small Enterprises and hence resellers
offering products manufactured by some other OEM are not eligible for any purchase preference. In respect of bid
for Services, the bidder must be the Service provider of the offered Service. Relevant documentary evidence in
this regard shall be uploaded along with the bid in respect of the offered product or service and Buyer will decide
eligibility for purchase preference based on documentary evidence submitted, while evaluating the bid. If L-1 is
not an MSE and MSE Seller (s) has / have quoted price within L-1+ 15% (Selected by Buyer) of margin of
purchase preference /price band defined in relevant policy, such MSE Seller shall be given opportunity to match
L-1 price and contract will be awarded for 25% (selected by Buyer) percentage of total quantity. The buyers are
advised to refer the OM No. F.1/4/2021-PPD dated 18.05.2023 OM_No.1 4 2021 PPD_dated 18.05.2023 for
compliance of Concurrent application of Public Procurement Policy for Micro and Small Enterprises Order, 2012
and Public Procurement (Preference to Make in India) Order, 2017. Benefits of MSE will be allowed only if seller is
validated on-line in GeM profile as well as validated and approved by Buyer after evaluation of documents
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https://bidplus.gem.gov.in/bidding/bid/downloadMseMiiDoc/7655657/1742293468.pdf
https://bidplus.gem.gov.in/bidding/downloadOmppdfile/

submitted.

7. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

8. Past Performance: The Bidder or its OEM {themselves or through re-seller(s)} should have supplied same or
similar Category Products for 50% of bid quantity, in at least one of the last three Financial years before the bid
opening date to any Central / State Govt Organization / PSU. Copies of relevant contracts (proving supply of
cumulative order quantity in any one financial year) to be submitted along with bid in support of quantity
supplied in the relevant Financial year. In case of bunch bids, the category related to primary product having
highest bid value should meet this criterion.

9. Reverse Auction would be conducted amongst all the technically qualified bidders except the Highest quoting
bidder. The technically qualified Highest Quoting bidder will not be allowed to participate in RA. However, H-1
will also be allowed to participate in RA in following cases:

i. If number of technically qualified bidders are only 2 or 3.

ii. If Buyer has chosen to split the bid amongst N sellers, and H1 bid is coming within N.
iii. In case Primary product of only one OEM is left in contention for participation in RA on elimination of H-1.
iv. If L-1 is non-MSE and H-1 is eligible MSE and H-1 price is coming within price band of 15% of Non-MSE L-1
v. If L-1 is non-MIl and H-1 is eligible MIl and H-1 price is coming within price band of 20% of Non-MIl L-1

Pre Bid Detail(s)

Pre-Bid Date and Time Pre-Bid Venue

29-05-2025 16:00:00 FSSAI, FDA Bhawan, Kotla Marg, New Delhi-110002

Evaluation Method ( ltem Wise Evaluation Method )

Contract will be awarded schedulewise and the determination of L1 will be done separately for each schedule.
The details of item-consignee combination covered under each schedule are as under:

Evaluation Estimated Quanti

Schedules Value Item/Category ty

Schedule 1 109609695 Liquid Chromatography-mass Spectrometry Mass 3
Specttrometry (lc-ms/ms)

Schedule 2 11880263 Uplc With Pda, Fluorescence And Ri Detector 1

LIQUID CHROMATOGRAPHY-MASS SPECTROMETRY MASS SPECTTROMETRY (LC-MS/MS)
( 3 pieces)

Technical Specifications/da=lid RAfRAPAr

Buyer Specification b load
Document/shal TAfATE geardst Qwnoa

Consignees/Reporting Officer/@Rc/Rulféar 3@ and/ a2ar Quantity/arar
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https://mkp.gem.gov.in/catalog_data/catalog_support_document/buyer_documents/17065197/54/78/703/CatalogAttrs/SpecificationDocument/2025/3/18/lc-ms_ms-_spec-22-11-2024_2025-03-18-14-56-07_3ebd6db0b8296836671f269a32f4fcf1.pdf

Consignee

S.No./®. || Reporting/Officer/ . Delivery Days/Reliadll &
" Qe RaifsT Address/adr Quantity/adr=r o
3R

201014,Ahinsa Khand-
Il,Indirapuram,Ghaziabad- 1 45
201014

Amitava Krishna
Adhikari

,Office of the Director National
2 Ligen Das Food Laboratory 3, Kyd Street, |2 45
Kolkata - 700016 INDIA

UPLC With PDA, Fluorescence And RI Detector ( 1 pieces )

Technical Specifications/dalih fafAFAr

Buyer Specification

Document/shar fafQf® graras

Download

Consignees/Reporting Officer/@XRct/Ruifésr 3@ and/ T Quantity/aArar

Consignee
S.No./®. || Reporting/Officer/ . Delivery Days/Reliadl &
6 gyt Raifsar Address/adr Quantity/arar g
3R

201014,Ahinsa Khand-
Il,Indirapuram,Ghaziabad- 1 45
201014

Amitava Krishna
Adhikari

Buyer Added Bid Specific Terms and Conditions/sar gu s o Re & Ry ot

1. Experience Certificate for the supply of the same to any Govt/ PSU/ any renowned private organisation
along with Supply/ Purchase Order.
2. If the agency is registered under MSME or NSIC, then EMD exemption certificate needs to be enclosed.

. Make in india specific authorisation certificate needs to be enclosed.
4. OEM

IMPORTED PRODUCTS: In case of imported products, OEM or Authorized Seller of OEM should have a
registered office in India to provide after sales service support in India. The certificate to this effect should
be submitted.

5. Generic

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 50 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
increase the ordered quantity up to 50% of the contracted quantity during the currency of the contract at
the contracted rates. The delivery period of quantity shall commence from the last date of original
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https://mkp.gem.gov.in/catalog_data/catalog_support_document/buyer_documents/17065197/54/78/703/CatalogAttrs/SpecificationDocument/2025/3/18/uhlc-_spec-22-11-2024_2025-03-18-15-01-38_9dfd6279aebf6200c510115b8619ab59.pdf

delivery order and in cases where option clause is exercised during the extended delivery period the
additional time shall commence from the last date of extended delivery period. The additional delivery
time shall be (Increased quantity + Original quantity) x Original delivery period (in days), subject to
minimum of 30 days. If the original delivery period is less than 30 days, the additional time equals the
original delivery period. The Purchaser may extend this calculated delivery duration up to the original
delivery period while exercising the option clause. Bidders must comply with these terms.

Buyer Added Bid Specific ATC
Buyer Added text based ATC clauses

Kindly ignore the Bidders Turnover mentioned in the GeM bid document and follow the required Bidders Tu
rnover for the respective schedule mentioned in the RFP document attached under "Buyer added Bid Speci
fic ATC".

Buyer Added Bid Specific ATC

Buyer uploaded ATC document Click here to view the file.

Generic

Buyer Organization specific Integrity Pact shall have to be complied by all bidders. Bidders shall have to
upload scanned copy of signed integrity pact as per Buyer organizations policy along with bid. Click here
to view the file

Disclaimer/zhaxor

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1.

© N o v A

10.

11.
12.
13.
14.

Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached cateqories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

Seeking experience from specific organization / department / institute only or from foreign / export
experience.

Creating bid for items from irrelevant categories.
Incorporating any clause against the MSME policy and Preference to Make in India Policy.
Reference of conditions published on any external site or reference to external documents/clauses.

Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.
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https://fulfilment.gem.gov.in/contract/slafds?fileDownloadPath=SLA_UPLOAD_PATH/2025/May/GEM_2025_B_6066121/CLM0010/LCMSUPLC_378d2222-dcfd-468b-9ff41747222886561_cpu@123.pdf
https://fulfilment.gem.gov.in/contract/slafds?fileDownloadPath=SLA_UPLOAD_PATH/2025/May/GEM_2025_B_6066121/CL10360/IPAUTH_bffde0ab-feff-4d2b-babb1747222923247_cpu@123.pdf
https://assets-bg.gem.gov.in/resources/upload/shared_doc/list-of-categories-where-trials-are-allowed_1712126171.pdf

15. Buyer added ATC Clauses which are in contravention of clauses defined by buyer in system generated bid
template as indicated above in the Bid Details section, EMD Detail, ePBG Detail and MIl and MSE Purchase
Preference sections of the bid, unless otherwise allowed by GeM GTC.

16. In a category based bid, adding additional items, through buyer added additional scope of work/ additional
terms and conditions/or any other document. If buyer needs more items along with the main item, the
same must be added through bunching category based items or by bunching custom catalogs or

bunching a BoQ with the main category based item, the same must not be done through ATC or Scope of
Work.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws /
acts / rules including but not limited to all Labour Laws such as The Minimum Wages Act, 1948, The
Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976,
The Payment of Gratuity Act, 1972 etc. Any non-compliance will be treated as breach of contract
and Buyer may take suitable actions as per GeM Contract.

This Bid is also governed by the General Terms and Conditions/ Ig [ @rar=g |t & 3ideia o g &

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

in accordance with the laws./ o1 T TTHTT AAT & TS 26 ﬂ*ﬂﬁﬁ?ﬁ%lﬁﬂiwuﬂ@m HT%ITEF{T-TEIT@I U & =X ¥ wlg
W iady & TG F AT & TT qfH AT @S A arel T & drs o = 3@ [fae # s g & fow it oy gon
59 a8 95 & aren et W & arE Golgd @If9s #F A9 od §HT IS B S AHqurelad delr elm iR B off

T BYOT RFT ST T S AUl o Bl W HIT Bl debrel AT X AR Plefed & AT HE BN Hlefell Pars
& T BT |

---Thank You/g=arg---
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https://admin.gem.gov.in/apis/v1/gtc/pdfByDate/?date=20250515
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